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" one duplicate co?y.

The- Senior Divisionzl Operating Manager, South Eastern
Railway, Waltair, Visakhapatnam, '

The Nivision2l Railway Manager, Jouth Eastern |Railway,
waltair, visakhapatnam. i

The General Mnnaqer, south Eastern Railway, Cclcutta.

Cne copv to Mr. P.B. Vijaya KuTar; Advocate, CcaT., Hy2

One copy to Mr, C.V.Malla Reddy,lAddl.CGSC., GCAT., Hyd.
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One copy to BSJP M(J), CAT., Hyd

One copy to D.R.(A), CAT., Hyd. |
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